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Mr.S .K.Jain, counsel forthe applicant
Mr.v.s.zurjar, counsel for tha respondents

The learned Ffounsel for the auplicant

states that the relief claimed in the 0OA by

“the applicant has been accorded by the

respondent -desartment . The appii_cant,
'therefcvre, dces n-jt wigh t~ Preee the
Origqinal application. The o & . having
become infructucus ig dismissegd with no

order as to costs. ' : ‘

{ RATTAN PRATASH )
MEMBER (J)
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